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2e It is clear from the facts diszclosed
thrt the annliesnt had a nroached this Tridbunel

without filing sn sppes] before the District Judge
against the impugned order of the Pregeribed suthority,

2, The Hon'ble upreme court has held in
the ecse of K, P, Oupta V/s Pontroller of Frinting
ond Stetionery that the a pelliate jurisdietion of
the Distriet Judge under section 17 of t e payment
of veres fet has nOot deen custed by any provision of
the Administrative Tribunals Aet, it is, therefore,
elear that the mplieant had ﬁ& stztutory remedy
svallable, which they 414 not exhaust before filing

this O, A,

=

4. Inview of this, the nresent 0, A, 1s
not meintsinable and 1t 1s sceordingly dsmissed,
Hothing in this order, howvever, shall preclude the <
arplieents from filing sn aspeal, If so advised |
before the arpropriate Forum.
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